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08.06.2017 wcrc taken up 10r

Directorate ()eneral Foreign'I'rade

The NC Meeting No'6/AM-18

Exemption Schemes !!\an1er-+l 5it,q

DES-V Section

for the fi".nring year 2017-18 to consider the cases under Duty

on 22.06.2017 in Con[rence Room No'108 of DGFT under the

f           下
砺 ′AM■ 7 hdd On O&062017W∝ C mKen up 

ЮI

ratiflcation  As there Vヽas nO amendmcnt tO thc same, thC abOVe rCfCrcd lllinutes 
VヽCrc adOpted fOr

..        __J__^_` TLo‐‐onЯ ,frhr meeting No.6/AM-18 datcd
iilT,x'::h,*Lril: Jffi?":I;iil:il; u,n"no,n,n' rhe agenda for meeting No' 6/AM-18 dated

22.06.2011was taken up for discussion unJ,r," decision taken ii respect of each case is enumerated

MEETING NUMBER      :6/84-ALC3/2017 
ⅣIEETING P^TE:22.06.2017

catt NQ2“ 創8牛ALCン2016鶴
1ボ富 ど 合格 ♀L8BAL 造 き棚 腎

醐 84- 
総 itd

2206.2017

HQ File              RLA Filc             Lic No/Date1051 0390241  Defer Date:
l  :01/84/050/00307/AM17/       105/24/040/00208/AM15/        11082014               20072017

Decision:Conlinittec considered the casC as pcr agCnda alongwith Other relevant papcrs and notcd

thatthe reply ofthe im haS b9en referrcd to TC,Mumbai for thCir commentS.NC dcCided to aWait

thcir comlnents.The casc Stands deferrcd fOr re―
liSting on 20.07.2017.

Case No.:7/25/84-ALC3/2016 PartyName:MASTURLAL
PRIVATE I-IMITED

HQ「ile               RLA Flle              Lic.No/Date:0710106906  Defcr Datc:
2  :01/84/050/00475/AM17/        :07/24/040/00265/AM15/        03 11.2014               20.072017

Decision :ComΠ littee conSidercd the casc aS per agenda alongヽ
Vith other reicvant papcrs and noted

lよ∫::品 Mご ミ 露 llttCnК
RredЮ TC,Mumbj br ttdrCOmmc饉 ,NC dCdded 

Ю aw」 t

s dcfcrrcd for rc― liSting on 20.07.2017

case No.:9/25/84-ALC3/2016  Party Name:NANDKISHORE  MCet No/Date16/84‐ALC3/2017MASTURLAL&SONS,     2206.2017

HQFileRLAFileLic.No/Date:07l0l08467DeferDate:
3 :01/84/05 otto;'ttlonlll :07l24lo40l001o2lNMl6l 03'07'2015 20'07'2017

Decision : committee considered the case as per agen!1 alongwith oth.er relevant papers and noted

that the application of the firm has been refet"i to iC' M'*bu] for their comments' NC decided to

await their "o**"nrr. 
fhe case stands deferred for re-listing on20'01 '2017 '

4 Case No。
:3/23/84-ALC3/2016  Party Name:HIMATSINGKA   Meet No/Datc:6/84-ALC3/2017SEIDE LTD

Meet No/Datc:6/84-

ALC3/2017
22062017

Status:
Deferred

Status:
Deferred

Status:
Dcferred

レ 膨
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HQ File

:01/84/050/00448/AM17/

Decision : The Committee considered the case as per agenda alongwith other relevant papers

and heard Shri Vincent Joy Sunil. General Manager-Finance (lndirect Taxation) present

before the NC on behalf of the firm. Accordingly, Committee after observing the drawing,

design and samples, the Committee decided to ask the firm to submit the input used for export

proudct alongwith productwise wastage for fixation of adhoc norms. The case stands

deferred for re-listin g on 20 .07 .2017 .

RLA File

:07/24/040/00146/AM16/

RLA Flle

:07/24/040/00183/AM16/

RLA File

:07/24/040/00230/AM16/

22.062017

Lic No/Datc:0710108689  Defer Date

04092015              20072017

Status:
Deferred

Lic No/Datc:0710108761  Dcfer Date:

22092015              20072017

Status:
Deferred

Lic No/Date:0710108806  Defer Date:

05102015              2007.2017

Case No.:10/25/84‐ ALC3/2016 Parり Namc:NANDKISHORE  Mcet No/Date16/84-
MASTURLAL&SONS,     ALC3/2017

22062017

HQ Flle

:01/84/050/00478/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application of the firm has been referred to TC, Mumbai for their comments. NC decided to

await their comments. The case stands deferred for re-listing on 20.01 .201'1 .

Case No.:11/25/84-ALC3/2016 Party Namc:SHAHI EXPORTS Meet No/Datc:6/84-
PVT LTD.             ALC3/2017

2206.2017

HQ「 ile
:01/84/050/00479/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

tlrat the application has been referred to TC, Mumbai for their comments. NC decided to wait for

their comments. The case stands deferred for re-listing on 20.07 .2011 .

Case No.:40/25/84-ALC3/2016 Party Name:SHAHI
PVT LTD

EXPORTS ‐Meet No/Datc:6/84-
IALC3/2017
22.06.2017

Status:
Deferred

HQ Filc

101/84/050/00508/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application has been referred to TC, Mumbai for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on20.07.2017.

Case No.:42/25/84-ALC3/2016 Parり Name:SHAHI
PVT LTD

HQ File

:01/84/050/00510/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Mumbai for their comments. NC decided to wait for

their comments. The case stands deferred for re-listing on 20.07 .2011 .

RLA File

:07/24/040/00234/AM16/

Lic No/Datc:0710108810  Defer Datc:

05 10.2015              2007.2017

EXPORTS  Mcct No/Date:6/84-
ALC3/2017
22062017

Status:
Deferred

RLA File

:07/24/040/00233/AM16/

Lic.No/Date:0710108808  Defer Datei

0510.2015              2007.2017

■



Case No.:12/25/84-ALC3/2016 Party Name:SHAHIEXPORTS IMeet No/Date:6學 4-

PVT.LTD.             IALC3/2017
12206.2017

HQ File

:01/84/050/00480/AM17/

RLA File

:07/24/040/00232/AM16/

Status:
Deferred

Lic No/Date:0710108848  Defer Date:

07102015              ‐20072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been refered to TC, Mumbai for their comments. NC decided to wait for

tlreir comments. The case stands deferred for re-listing on 20.07 .2011 -

EXPORTS  Meet No/Datei6/84-Case No.:41/25/84-ALC3/2016 Party Name:SHAHI
PVT LTD

Status:

Deferred

Defcr Date:

2007201717112015

along、vith othcr

thcir comments.

20.07.2017.

Ю19島児5α∞
"ツ
AM7

ALC3/2017
22062017

Lic No/Datci0710109057RLA File

107/24/040/00280/AM16/

RLA File

:56/24/040/00029/AM16/

13 HQ Filc
:01/84/050/00513/AM17/

Decision:Committcc
that the application has

RLA File

:07/24/040/00292/AM16/

RLA File

:07/24/040/00298/AM16/        01 122015

cOnsidcred thC Case as per agcnda along、 vith othcr

becn rcfcrrcd to TC,Mumbai for thcir commCnts.

relevant papers and noted

NC decided to wait fbr

Status:

Deferred

Defer Datei

20072017

relevartt papcrs and noted

NC decided to wait for

Decision : Committee considered the case as per agenda

that the application has been referred to TC, Mumbai for

their comments. The case stands deferred for re-listing on

Case No.:2/25/84-ALC3/2015  Party Namc:SACOSINDlGO   Meet No/Datc16/84-
PRIVATE LIMITED        ALC3/2017

.22062017

Status:
Deferred

Lic No/Date:5610004753  Dcfcr Datei

Status:
Deferred

Lic No/Dttei07 10109087 
‐Defer Datel

26112015              12007.2017

20112015 20072017

II 
Da.i.ior, : The Comrnittee considered the oase as per agenda alongwith other relevant papers and

observed that DIpp has sought certain information vide their letter No. 7138312016-TSW dated

02.01.2017. Comrnittee decided to await reply of the firm and defer the case'

The case stands deferred for re-listing on 20 '07 '2011 '

HQ File

:01/84/050/00283/AM16/

Case No.:44/25/84-ALC3/2016 Party Name:SHAHI EXPORTS  McCt No/Date:6/84-
ALC3/2017PVT LTD
‐22062017

12器航5υ0051νAM17
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referued to TC, VurUui for their comrnents' NC decided to wait for

their comments. The case stands deferred for re-listing on20.01-2017 -

case No。 :45/25/84-ALC3/2016 Party Name:SHAHIEXPORTS IMeet No/Date16/84-
ALC3/2017PVT LTD
22062017

Lic No/Datc:0710109110

片
|レ



thcir collllllCnts  Thc casc stands dcfcrrcd for rc― listil18 0n 20.07.2017

Case No.:5/1/84-ALC3/2016   Palty Name:CHOWDHARY   Mect No/1)ate:6/84-
OVERSEASIン IMITED      AI′C3/2017

22062017

1419晶鬼50Ю 047″AMlα   職 ち刷 :OЮ0041晨MIダ   16.122015     20072017

Decision : Thc Conlinittec considered the case as pcr agcnda and observed that the relllindcr has

bcen issued to RA,Kanpur to furnish the hard copy of thc application in this casc. Thc rcply is not

rcceived from RA,Kanpur. Thc casc stands defcrred for rc― listing on 20.072017

Status:
Deferred

Status:
Deferred

Case No.:23123184-Al,C312016 Party Name:13llARAT SII'KS Meet No/Date:6/84-

ALC3/2017
22062017

File Lic No/Date:0710109291  Defer Date:

20012016              2007201715器航5υ0046VAM 17

16器品児5υ00467AM17

17器晶泥5餅0047″AM17

18 HQ Filc
:01/84/050/00035/AM18/

Decision : : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Mumbai for their comments. NC decided to wait for

their cornrnents. The case stands deferred for re-listing on20.01 .201'7 .

RLA
:07/24/040/00353/AM16/

RIンA File

:07/24/040/00401/AM16/

RLA File

:07/24/040/00417/AM16/

RIン A Filc

:24/24/040/00042/AM16/

Status:
Deferred

Lic No/Date:0710109475  Dcfer Datc:

03032016 20072017

Status:
Deferred

Lic No/Date:0710109602  Defcr Date:

30032016              2007.2017

Mect No/Date:6/84-

ALC3/2017
22062017

Lic No/Date:2410041951  Defer Date:

2204.2016              20072017

CaseNo.:22l23184-LLC3l20l6 PartyName:BHARATSILKS MeetNo/Date:6184-
ALC3l2017
22.06.2017

Decision: :Collllllittce considercd thc casc as per agenda along、 vith othcr rclevant papcrs and notcd

that thc application has been rcfcrred to T(〕 ,Mumbai for thcir colnincnts   NC decidcd tO、
vait for

thcil・ collllllCntS  l｀ hc Casc stands dcfcrrcd for rc― listil18 0n 20.07.2017.

case No.:6/25/84-ALC3/2016  Party Name:BHARAT SILKS  Mcet No/Datei6/84-
ALC3/2017
22062017

Decision : : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Mumbai for their commellts. NC decided to wait for

their cornments. The case stands deferred for re-listing on20.07.2011'

Case No.:8/4/84-ALC3/2017   Pany NameiKARAM
MULTIPACK PVT LTD.,

Status:
Dcferred

Decision :Comnlittec considered the case as per agenda along、
vith otllcr rclcvant papcrs and notcd

that thc application has bccn rcfcrrcd to T(〕 ,Mumbai for thcir collllllentS  NC dccided to for、
vard thc

レ |レ



application DIPP for their comments as case relates them. The case stands deferred for re-listing on

20.01.2017.

Case No.:43/25/84-ALC3/2016 Party Name:SHAHI
PVT LTD

EXPORTS  Mect No/Date:6/84-
ALC3/2017
22062017

Mcet No/Date:6/84‐

ALC3/2017
22062017

Status:
Deferred

Status:
Deferred

り18晶掲5υ∞Я νAMロ
RLA File

:07/24/040/00039/AM17/

TECHNICAL TEXTILES
PRIVATE LIMITED

RLA File

:52/24/040/00008/AM17/

Party Namc:FASH10N
ACCESSORIES

RLA File
:05/23/040/00082/AM17/

Lic No/Datci07 10109737  
‐
Dcfer Date:

29042016              20.072017

Meet No/1)ate:6/84-      ‐Status:

ALC3/2017          Approved
22062017

Lic.No/Datei52 1004 1879

04052016

20

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Murnbai for their comrnents. NC decided to wait for
tlreir comments. The case stands deferred for re-listing on20.01.2017.

Case No.:36/5184-ALC3l20l6 Party Name:CI'l'lZIlN

HQ File

:01/84/050/00068/AM17/

Decision : 'l'he Committee considered the case as per agenda alongwith other relevant papers

and heard Shri S.L. Banthia, Director above firm present belbre the NC. Accordingly,
Committee after consideration of relevant documents placed befbre it decided to ratify the

norms for the above AA taking cue from AA No.5210038907 dated 24.04.2013 as under :

S.No. f,xport Product Export
Quantity

Inrport Itcnr Quantiけ
ハL1lowcd

! Polycster Lining Silver

fabHc/(Polyestcr Lining Silvcr

Fab面c),(GSM 62+/-10%)

(UMBRELLA CLOTH
PANEL FABRICS)
(1340800 00 SQ_METER)

8,00,000

Mctcr

100% Polyester FDY
Yarn

83130 Kg

ACRYLIC´ 1｀OA SA l10
LHM

4022.66 Kg

CROSS LINKER TOA
AC 503

666 7 Kg

1ンESS STICKY AGENT
AIン 66

666 7 Kg

BLACK PIGMENT CBL
20

1120K8

SII′VER PASTE
AIッ UMINItJM#350

2933.3 Kg

TOIッUENE 291.60 Kg

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:14/4/84¨ ALC3/2017

21

HQ Filc

:01/84/050/00041/AM18/

Lic No/Datc:0510398597  Defer Date:
24052016              20072017

ツ



Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Mumbai for their comments. NC decided to wait for

their comments. The case stands deferred for re-listing on20.07.2017.

Case No。 :5/25/84-ALC3/2016  Party Namc:BHARAT SILKS  Mcet No/Datc:6/84‐
ALC3/2017
22.06.2017

HQ File

:01/84/050/00151/AM17/

HQ File

:O1/84/050/00456/AM17/

RLA File

:07/24/040/00060/AM17/

RLA Filc

:07/24/040/00051/AM17/

RLA Filc

:05/23/040/00170/ノ Mヽ17/

RLA Fllc

:06/24/040/00014/AM17/

Status:
Deferred

Lic No/Datc:0710109881  Defer Date:

27.052016              20072017

Status:
Deferred

Lic No/Datci071010991l  Defcr Date:

06.062016              20.072017

Meet No/Date:6/84-      Status:

ALC3/2017          Approved
22.062017

Lic No/Date:0510398965

0107.2016

Lic.No/Date:0610038426

26072016

22器晶掲5υ0047νAM 17

23冊晶児5α0047νAM17

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Murnbai for their comments. NC decided to wait for

tlreir comments. '['he case stands deferred for re-listing on20.07 .201]

Case No.:4/25/84‐ ALC3/2016  Party Name:BHARAT SILKS  Meet No/Date:6/84-
ALC3/2017
2206.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Mumbai for their comments. NC decided to wait for

tlreir cornments. 'fhe case stands deferred for re-listing on 20.07 .2017

Case No.:22/9/84-ALC3/2016  Pary NamelGENEROUS
PRODUCTS

z+ Decision : The Committee considered the case as per agenda alongwith other relevant papers

and heard Shri Harpal Singh, Partner Generous Exports present before the NC on behalf of
the firm. Accordingly, Committee after observing the drawing, design and sample placed

before it and after due deliberations decided to ratify the norms for the above AA as applied

for.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:11/23/84-ALC3/2016 Party Meet No/Datc16/84‐ Status:
ApprovedName:GR.CORPORAT10N   ALC3/2017

2206.2017

25 Decision:Comlnittcc conSidercd thc casc as pcr agcnda alongwith other rclevant papers and

Committcc decided to ratlf1/thc nolllls fOrthc above AA as per DIPP comments宙 de F.No.F.

No.7(147)/2017-TSW dtted 02.06.2017 as undeレ
an Made Filament Yarn(Narow Fabric)/TapcExport ltem No。 1: Fabric ⅣIade out of〕

of Size lrnlln to 1001rm

Quantity :28572.54 Kg

シ β 6



Im Item
100% Polyester Filament (ttigh Tenacity Yarn) 1-C

I 00% Polyester Filament)

Export ltem No。 2: UNPROCESS
T0100MM)
Quantiサ  :82211.760 Kg
lmportitem:

NARROW KNITTED/「 ABRIC/El′ASTIC(SIZE lMM

lixport Item No. 3 : Braided Cord

Quantity : 9803.920 Kg

Import item :

tity recommended
10,000 0 Kg

llxport Item No. 4 : E,lastic Cord / Rubber thread and cord textile covered

Quantity : 48039.210 Kg

Import item :

Item descri
100% Polyestcr Filamcnt(High 'fenacity

Yarn)(TC 100°/O Polycstcr Filamcllt

Rubbcr Thread Rubber Thread

Exportltem No.5:WOVEN ELASTIC TAPES/NARROW FABRICS

Quantiサ :9803 920 Kg

Import item :

nti recommended

Rubber Thread Rubber l-hread

Bxport Item No. 6: Sewing Threads

Quantity : 17647 .050 Kg

Import item :

RA concerned may take necessary aclion subject to compliance of other usual conditions.

26 Case No.:26/19/84-ALC3/2016
Party Name:POLYGENTA
TECHNOLン OGIES LTD

Mcct No/Date:6/84-

ALC3/2017
Status:
Deferred

antitv Recommended
29144.00 Kg

S.No. Item Description Ouantitv recommended
1 100% Polyester Filament (High Tenacity Yarn) (TC

100% Polyester Filament)
25,156.O Kg

2 Rubbcr Thread(TC Rubbcr Thread 58.7000K

SoNo.I Itcm dcscription

100% Polyester Filament (High Tenacity Yarn)

ntity recommended
14,700.O Kg

@"rt frllgn r""*itv V"*f frc
100%Polyestcr Filamcnt) __      _

S.No. Item description Ouantity recommended

1 100% Polyester Filament (High Tenacity Yarn) (TC

1 00% Po I yesterl 1]a1te1t)

18,000.O Kg

シ

SoNo。

1

つ
乙 34,30001く只

S.No。 Item description
1

3,000.O Kg

つ
ん

7.0000K負



HQ File

:01/84/050/00337/AM17/

Decision : : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Mumbai for their comments. NC decided to wait for

their comments. The case stands deferred for re-listing on 20.01 .2017 .

RLA「 ile
i03/95/040/00295/AM17/

Case No.:17/25/84-ALC3/2016 Party Namc:BHARAT SILKS  Meet No/Date:6/84-
ALC3/2017
22.062017

RLA File

:07/24/040/00149/AM17/

RLA File

:35/24/040/00026/AM17/

RLA Filc

:02/24/040/00097/AM17/

Lic No/Datc:0310806649  Defer Date:

27.072016              20.07.2017

Status:
Deferred

Lic No/Datc:0710110180  Defer Date:

29072016              20.072017

Status:
Deferred

Lic No/Datei3510045002  Defer Datci

09.082016              20072017

27器品児5υ00485ハM17

281:Ъ∫1):50/00254/AM17/

HQ File

29 101/84/050/00336/AM17/

Decision : : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to TC, Mumbai for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 20.07 .2011 .

Case No.:23/13/84‐ ALC3/2016 Pa“y Name:LOYAL TEXTILE Mcet No/Date:6/84-
MILLS LTD              ALC3/2017

22062017

Decision : : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Mumbai for their comments. NC decided to wait for

tlreir comments. The case stands deferred for re-listing on 20.07 .2017 .

Case No.:25/19/84-ALC3/2016 Party NameiSITTARA WORKZ Mcet No/Date:6/84-
ALC3/2017
22.062017

Case No.:9/19/84-ALC3/2016  Party Name:FASH10N
ACCESSORIES

Status:
Deferred

Lic No/Date:0210206960  Dcfer Date

05092016 20.072017

Meet No/Date:6/84‐

ALC3/2017
22.062017

Lic No/Datc1051 0399651  Defer Datel

08.09.2016              2007.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the deficiency letter has been issued to the firm on 17.01 .2011 to furnish the CAD /measurement

chart in this case. The reply is not received from the firm. NC decided to wait for their reply. The

case stands deferred for re-listing on 20.07 .2011 .

30器晶児5餅0032はM17

31 Case No.:10/15/84-ALC3/2016

り

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Mumbai for their comtnents. NC decided to wait for

their comments. The case stands deferred for re-listing on20.07.2017.

RLA File

:05/23/040/00262/AM17/

Patty Namc:THREADS(lNDIA)Meet No/Datc:6/84-
LIMITED                ALC3/2017

Status:
Dcferred

Status:
Deferred

8



Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

from the reply of the firm received on 16.01 .ZOtl tiatthey are take up the matter for amendment in

Adv Authorisation with RA, Kanpur for necessary correction for revise import quantity and also has

requested for defer the case till the revised quantity is not notified by Jt.DGFT, Kanpur' The reply is

not received so far. NC decided to wait for theii reply. The case stands deferred for re-listing on

20.01.2017.

HQ Flle

:01/84/050/00268/AM17/

RLA File

:06/24/040/00019/AM17/

RLA File

:07/24/040/00189/AM17/

RLA File

:05/23/040/00290/AM17/

RLA File

i33/24/040/00004/AM17/

RLA File

:08/24/040/00265/AM17/

22062017

Lic No/Date:0610038450  Defer Datc:

14.092016              20072017

Case No.:13/4/84-ALC3/2017

321:][1):50/00040/AM18/

33器轟児5υ00057AMlν

34器品児5υ0034 νAM 17

35器島泥50Ю 040αAM17

Panyヽ amαBHARAT SLKS 
造 き」冽 ツ

tαα84-

22.062017

Status:
Deferred

Lic No/Datei0710110433  Defer Datei

16092016              20072017

Status:
Deferred

Lic.No/Date:0510399922  
‐
Defer Date:

2809.2016              20072017

Meet No/Date:6/84-

ALC3/2017
22.062017

Lic.No/Date:3310030350  1Defer Date:

3009.2016              2007.2017

Status:
Deferred

Lic No/Date:0810138809  Dcfer Datc:

05 102016              20072017

Decision : ComΠlittcc conSidercd the casc aS pcr agcnda alongwith othcr rcievant papcrs and noted

that the application has becn rcferred to DC(MSME)for their col■
mcnts NC dccidcd to wal for

thcir conll■ents. The casc Stands dcferred for re― listing on 20.07.2017.

Case No.:9/6/84-ALC3/2017   Party Name:ACUSIMPEX PVT MeetNo/Datei6/84-
ALC3/2017LTD
22.06.2017

Decision:(3olllinittCc considcred thc Case as pcr agcnda along、
vith Othcr rclcvant papers and notcd

that the application has been rcferred to DC(MSME)for their commentS NC decidcd tO wah for

thcir conllncnts. ThC Case stands dcferred for rc― listing on 20.07.2017.

case No.:30/19/84-ALC3/2016 Party Name:SUNNY
INTERNAT10NAL LIMITED

Status:
Defe rred

11隅li覆捕:が軽 !趙 .酬
年ご剛鼎鷺i見淋 WeR留酬

「ed for rc― listing on 20.07.2017.

Case No.:1/21/84¨ ALC3/2016  Pa“y Name:ARVIND LIMITED Meet No/Date:6/84‐
ALC3/2017
22.06.2017

IIttli組燕[が軽長謙轍罰l卜ご剛鼎胤
il淋WeR31鯉旧

ed for re― listing on 20.072017

レ レ
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Case No.:`/16/84-ALC3/2016

HQ File

:01/84/050/00280/AM17/

Decision:The Committee considcred the case as per

application has not yet rcccived from RA, Kolkata.

20.07.2017.

Party Name:ADITYA BIRLA
NUVO LIMITED

RLA File

:02/24/040/00151/AM17/

Mcet No/Datc:6/84‐

ALC3/2017
22.062017

Lic No/Date:0210207116  Dcfer Date:

0211.2016              20072017

agenda and obscrved that the hard copy ofthe

The case stands dcferrcd for re― listing on

Status:
Deferred

36

Case No.:20/20/84-ALC3/201` Party Name:POLIGOF― MICRO MectNo/Datc:6/84-     Status:
HYGIENE INDIA PRIVATE   ALC3/2017          Deferred
LIMITED               22 06 2017

Lic No/Date:0310808933  Dcfer Datc:

37器晶掲5υ00363ハM17  跳ら31iOЮ045'AM17  02H2016    200■ 2017

:∬精t島龍朧 sC:IF::窯IIS3∬穐β留1::胤讐
∝
駐堀露:::1:電ittrW

comincnts.The casc stands dcfcrrcd for re― listing on 20.07.2017.

Case No.:3/20/84-ALC3/2016  Party Name:ARVIND
G00DHILL SUIT

Meet No/Date:6/84-

ALC3/2017
22062017

Mcet No/Date:6/84-

ALC3/2017
2206.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ File
38 :01/84/050/00346l AMl7 l

HQ Filc

:01/84/050/00387/AM17/

Case No.:2/20/84-ALC3/2016

40 HQ File ~

:01/84/050/00345/AM17/

Decision:Committcc cons

Case No.:44/20/84-ALC3/201` Palty Namc:RNR
INTERNATIONAL

MANUFACTURING PRIVATE
LIMITED

RLA File

:08/24/040/00312/AM17/

RLA File

:05/24/040/00393/AM17/

Party Name:PREMIER FINE
LINENS PRIVATE LIMITED,

Lic No/Datei0810139017  Defer Date:

10.112016              20.07.2017

Meet No/Date:6/84‐

ALC3/2017
22.062017

Lic No/Date:0510400427  Defer Date:

16.112016              2007.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the deficiency letter has been issued to the finn on24.03.2017 to fumish certain information for

the examination of the case. Reply is not received from the firm so far' NC decided to send a

renrinder to the firm. The case stands deferred for re-listing on20'01'201'7 '

39

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the deficiency letter has been issued to the firm on 24.03 .2017 to furnish the CAD of the product

i, this case. Repiy is not received from the firm so far. NC decided to send a reminder to firm' The

case stands deferred for re-listing on 20.07 .2011 '

ｅ
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0/00025/AM17/

Lic No/Date:3210078031  Dcfer Date:

23 112016              20072017

as per agenda alongwith other relevant papers and noted

ツ
10



that the deficiency letter has been issued to the firm on 24.03.2017 to specifo the name of export

product in this case. Reply is not received from the firm so far. NC decided to send a reminder to

firm. The case stands deferred for re-listing on 20.07 .2017 .

HQ File

41 :01/84/050/00313/AM17/

4219品 ):50/00457/AM17/

43冊島児50Ю045%AM17

HQ Filc

:01/84/050/00461/AM17/

Case No.: l4/23184-ALC3l20l6 Party Name:SIVSHREE

RLA File

:30/24/040/00028/AM17/

RLA File

:04/24/040/00174/AM17/

MEDITTEX(lNDIA)PRIVATE
LIMITED,

RLA File

:32/24/040/00034/AM17/

RLA File

:04/24/040/00137/AM17/

Meet No/Datei6/84-

ALC3/2017
22062017

Lic.No/Datc:3210078071  Defer Datc:

29122016              .20072017

Decision : The Committee considered the case as per agenda and observed that a letter has been

issued to RA, Ludhianato furnish the hard copy of the application in this case. No reply is received

from RA, Ludhiana. NC decided to send a reminder to RA, Ludhiana. The case stands deferred for

re-listing on 20.01 .2017

Case No。 :2/19/84-ALC3/2016  Party Namc:GANGA
ACROW00LS LIMITED

Meet No/Date:6/84-

ALC3/2017
22.062017

Lic.No/Datei3010103896  Dcfer Datci

05.122016              20.072017

Status:
Deferred

Lic.No/Datc:0410162643  Defer Datei

2712.2016              20.072017

Status:
Deferred

Status:
Deferred

Status:
Approved

Case No。 :12/23/84-ALC3/2016 Party NameiCONNOISSEUR   Mcet No/Date:6/84-
FASH10NS             ALC3/2017

2206.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on 20.07 .2017 .

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

rhat the application has been referred to DC (MSME) and TC, Noida for their comr-nents. NC decided

to wait for their comments. The case stands deferred for re-listing on 20-07 -2011 .

Case No.:16/23/84-ALC3/2016 Party Namc:JUMBO BAG
LIMITED

Mcct No/Date:6/84-

ALC3/2017
2206.2017

Lic No/Datc:0410162654

02.01.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and Committee

oo decided ro ratify rhe norms for the above AA as per DIPP comments vide F.No.7/14412017-TSW dated

21.06.2016 as under:
Export Item No. : Flexible Intermediate bulk Container (Jumbo Bags)

Quantity : I Kg

Relevanat Pol 1.1 0 ks/ke coutent contained in ex

1.05 ks/ke content contained irr export productRelevant LLDPE granules

レ
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Relevant PE Conductive compound
(Pre elec)

1.05 kg/kg content contained in expoft product

4. PP Conductive Yarn 1.05 ke/ke content contained n expoft product

5. PP Conductive Tape (Cablec) 1.05 kg/ke content contained n expollplgduq!

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:19/25184-ALC3l2Ol6 Party Name:KUSUMGAR Meet No/Date:6184- Status:

CORPORATES PVT. LTD. ALC3l20l7 Deferred
22.06.2017

HO Fite RLA File ii..No/Dut",03 10810241 Defer Date:

45 ,oi Bqtosotoo4Si t AMti I :03t94t040t0087 4t AMIT I o2.ol .2017 20.07 .2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC(MSME) and DIPP for their comments. NC decided to

wait for their comments. The case stands defened for re-listing on 20.07 .2017 .

Case No.:48/ 2StE4-ALC3l20l6 Party Name:SURYA TEXTECH. Meet No/Dat e:6184- Status:
ALC3l20l7 APProved
22.06.2017

HQFileRLAFileLic.No/Date:2210015626
:01/84/050/00 516lAMl7l :221241040100088/AMl7/ 03.01.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above AA as per DIPP comments vide their F.No.7/68/2017-TSW dated

13.06.2017 as under :

46 Export Item No. I : Spunbond Non Woven Fabrics

Quantity : 50,000 Kg
Export Item No.2 : Spunbond Non Woven Fabrics

Quantity : 30,000 Kg

S.No. Import Item Ouantity
l Polypropylene (PP) 803000 Kg

RA conccrned may takc nccessary action subject to compliance of other usual conditions.

Case No.:21l23184-ALC3l20l6 Pafiy Name:A.M.VINYL Meet No/Date:6/84- Status:

PV'I.LTD.. ALC3l20l7 Deferred
22.06.201'7

I1Q Fite RLA File Lic.No/Date:05 10401230 Defer Date:

a? ,ois+)os oto0466tlMtit :05l23l040lO0416lAMl1l 10.01.2017 2001'201'7

Decision : Cornrnittee considered the case as per agenda alongwith other relevant papers and noted

that the application has been rcferred to DIPP for their corrments. NC decided to wait fbr their

cornrlents. 'l'hc case stands deferred for re-listing on20.01 .2017.

,,, Case No':e/23l84-Al,C3/2016 [)a(v Narne:AKR'l'l]'x'l'll'E 
ff:jr)"JDate:6184- iftl];.

w 12



Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their cornn-rents. NC decided

to wait for their comments. 
-lhe 

case stands deferred for re-listing on 20.01 .2011 .

HQ File

101/84/050/00454/AM17/

HQ File

:01/84/050/00507/AM17/

Decision:Committcc l
that thc application has

、vait for thcir comments.

RLA File

:32/24/040/00035/AM17/

RLA File

i02/24/040/00209/AM17/

RLA Filc

:13/24/040/00045/AM17/

2206.2017

Lic No/Datci3210078080  Defcr Dtte:

11012017              2007.2017

4919∫1):50/00498/AM17/

Case No.:30/25/84‐ ALC3/2016 Party Name:EDCONS
EXPORTS(P)LTD.

Mcet No/Date:6/84-

ALC3/2017
22062017

Lic.No/Date:0210207249  Defcr Date:

12.012017              20072017

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that reply of the firm has been received by the DIPP. Cornmittee decided to await their comments and

defer the case. The case stands deferred for re-listing on20.07 .2017.

50

Case No.:39/25/84-ALC3/2016 Parり NameiVINAYAK
POLYMERS

Mcct No/Datei6/84-

ALC3/2017
22062017

Lic No/Date:1310048524  Defer Datc:

12012017               2007.2017

considered the case as per agenda alongwith other relevant papers and noted

been referred to DC (MSME) and DIPP for their comments. NC decided to

. The case stands deferred for re-listing on20'01'2017 '

Case No.:18/23/84‐ ALC3/2016 Party Namc:MADURA COATS Mcet No/Datc16/84-
PRIVATE LIMITED,       ALC3/2017

22.062017

51器 晶児5υ0046ンAM17  L:が ::υ0004νAM17  1■ O L2017    200■ 2017

1∬譜Li棚∬標:::澤lXl点∫3[il思4settg滞電∴籠幌』胤law脳脳i:
、vait for their comincnts. The case stands defcrred for rc― listing on 20.07.2017.

RLA File

i35/24/040/00046/AM17/

Status:
Deferred

Status:
Deferred

Lic No/Date:3510045099  Defer Date

20012017              20072017

Case No.:26/25/84‐ ALC3′2016 Party Name:MADURA COATS Meet No/Date:6/84-
PRIVATE LIMITED,       ALC3/2017

22062017

52器晶掲5υ0049″AM17
Decision :(3omlnittce considercd the casc as pcr agenda along、

vith other i・ elcvant papcrs and notcd

that thc application has been rcた rred to DC(MSME)and DIPP for their comments.NC dccidcd to

、vait for thcir comments. The casc stands dcferrcd for re― Hsting on 20.072017.

,"CaseNo.:31/25184-ALC3t2ot6PartvName:ARVINDLIMITEDHs)1il.!:6t84'
Status:
Deferred

け
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Decision : Commiftee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on 20.07 .2017 .

HQ File

101/84/050/00499/AM17/

HQ File

:01/84/050/00492/AM17/

RLA File

:08/24/040/00437/AM17/

RLA File

:35/24/040/00048/AM17/

RLA File

i35/24/040/00038/AM17/

22.06.2017

Lic No/Date:0810139584  Defer Date:

24012017              2007.2017

Case No.:32125184-ALC3l20l6 Party Name:ARVIND OG
NONWOVENS PRIVATE
LIMITED

RLA File

:08/24/040/00416/AM17/

Case No.:15/25/84¨ ALC3/2016 Party Name:DHARMESH
TEXTILES LIMITED

Lic No/Date:0810139583  Defer Date:

24.01.2017 20072017

Status:
Deferred

Status:
Deferred

Lic No/Datc:3510045101  Defer Date:

31.012017              20072017

Mcet No/Date:6/84-

ALC3/2017
22.062017

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on 20.07 .2017 .

Meet No/Date:6/84-

ALC3/2017
2206.2017

HO Fite RLA File Lic.No/Date:3310030367 Defer Date:

55 
'oia+los1to1413tA6tit :331241040100008/AMl7/ 31.01.2017 20.07.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on20'07 '2017 '

54 1lЪ∫1):50/00500/AM17/

56器航5υ0048νAM 17

Case No.:20/25/84‐ ALC3/2016 Party Namc:LOYAL TEXTILE  Mcet No/Date:6/84-
MILLS LTD             ALC3/2017

22.062017

Decision :Comlnittce considercd thc casc as per agenda along、 vith other rclevant papcrs and notcd

that the application has bccn rcferred to DC(MSME)and TC,Noida nDr thcir commcnts.NC dccidcd

to、vait for their colninents. Thc Casc stands dcferrcd for rc― listing on 20 07.2017

Case No。 :24/25/84‐ ALC3/2016 Party Namc:LOYAL TEXTILE  Meet No/Date:6/84-
MILLS LTD              ALC3/2017

22.06.2017

Status:
Deferred

Lic No/Date:3510045100  Defer Date:

31012017              2007.2017

Status:
l)cferred

Decision : ComⅡ littec considCred thc case as pcr agcnda along、 vith other relcvant papers and noted

that thc application has becn rcferrcd to DC(MSME)and TC,Noida for thcir col■
mcnts.NC decided

to、vait for thcir commcnts. Thc case stands defcrrcd for rc― listing on 20 07.2017.

,, Case No.:2r/25t84-ALC3/2016 Partv Name:ARVIND LIMITED 
f;];3r)rlfte:6t84-

姿
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HQ File

:01/84/050/00489/AM17/

RLA File

:08/24/040/00454/AM17/

22.062017

Lic.No/Date1081 0139636  Defcr Date:

0202.2017               120.072017

Decision : Committee considered the case as per agenda atongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on20.01.2011.

Case No.:22/25/84‐ ALC3/2016 Party Namc:KARAN
LTD

LETEX   Mect No/Datc:6/84-
ALC3/2017
2206.2017

Status:
Deferred

Status:
Deferred

HQ Filc

:01/84/050/00490/AM17/

60 ::SEI):50/00470/AM17/

61器島児5υ00517AM17

62 111)『 |):50/00504/AM17/

6j Cr." No.: l/23I84-ALC3/2016

RLA Filc

i06/24/040/00042/AM17/

RLA File

:05/23/040/00518/AM17/

RLA File

:06/24/040/00041/AM17/

RLA File

i06/24/040/00039/AM17/

Party Namc:P10NEER
CALICOS PRODUCTS

Lic No/Date:0610038551  Defer Date:

02.02.2017              20.072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that reply alongwith CAD received of the firm received and sent to TC, Noida for their comments'

NC decided to wait for their comments. The case stands deferred for re-listing on20.07.2017.

Case No.:2/25/84-ALC3/2016  Party NamciFASH10N
ACCESSORIES

Mcet No/Date:6/84-

ALC3/2017
22.0`.2017

Lic.No/Date:0510401491  Defer Date:

03.022017              20072017

Decision : Comrnittcc conSidCred the case as per agenda along、 vith othcr rclevant papcrs and notcd

that thc application has bcen rcたrrcd to DC(MSME)and TC,Noida for thcir col■
mcnts NC decided

to、vait for their commcnts. Thc casc stands defcrred for re― listing on 20.072017.

Case No。 :49/25/84-ALC3/2016 Pa■ y NameiSUPERHOUSE    Meet No/Date:6/84-
LIMITED               ALC3/2017

22.06.2017

Status:
Defcrred

Lic.No/Datc:0610038555  Defer Date:

03.02.2017              20.07.2017

Status:
Deferred

Lic.No/Date:0610038556  Defcr Date:

06.02.2017              20072017

Decision : Comlnittec considCred thc casc as per agcnda along、 vith othcr rclevant papers and notcd

that the application has becn rcfcrrcd to DC(MSME)and TC,Noida for thcir comments.NC decided

to、vait for their colllinCnts. The case stands dcferred for rc― listing on 20.07.2017

Case No.:3`/25/84-ALC3/2016 Party NameiSUPERHOUSE    Mect No/Date:6/84-
ALC3/2017LIMITED
22.062017

Decision : Colninittce considcred thc casc as per agcnda along、
vith othcr rclcvant papers and notcd

that thc application has becn rcferred to DC(MSME)and TC,Noida for thcir colllmcnts.NC decidcd

to、vait for thcir colnincnts. ThC Case stands dcfcrrcd for rc―
listing on 20 07.2017

Mcet No/Date:6/84¨

ALC3/2017
Status:
Deferred

じ
Ｅ
Ｊ



HQ File

:01/84/050/00446/AM17/

64器晶児5900497AM 17

65器航5υ0048 νAM17

HQ File

:01/84/050/00491/AM17/

HQ File

:01/84/050/00496/AM17/

U, Case No.: l/25l84-ALC3/2016

Case No.: 13125184-ALC3l20l6 Parly Name:KARTHI

PRIVATE LIMITED

RLA File

:31/83/040/00138/AM17/

RLA File

:06/24/040/00043/AM17/

RLA File

:35/24/040/00054/AM17/

RLA File

:35/24/040/00053/AM17/

Party Namc:GANGA
ACROW001ン S LIMITED

2206.2017

Lic.No/Date:3110066578

0902.2017

Defer Date:

20072017

Meet No/Date:6/84- Status:

Deferred

Defer Date:

20072017

Status:
Deferred

Lic.No/Date:3510045113  Defer Datc:

1602.2017              20072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that a letter has been issued to RA, Ludhiana on24.03.2017 to furnish the three set of hard copy of the

application. The case stands deferred for re-listing on20.07 -2017 '

Case No.:29125/84-ALC3l20l6 PaftY Meet No/Datc16/84- Status:
DeferredName:G R CORPORATION   ALC3/2017

22.06.2017

Lic No/Datc:0610038559  Dcfcr Date:

10022017              20.072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) and TC, Noida for their comments. NC decided

to wait for their comments. The case stands deferred for re-listing on20'07 '2011'

HOMEPRODUCTS PRIVATE .ALC3/2017
LIMITED               22.06.2017

RLA Filc                Lic.No/Datcl1 010059719
:10/24/040/00110/AM17/       15.022017

Decision : ComFnittCe considcred the case as pcr agcnda along、 vith other relcvant papcrs and noted

that the application has been referred to DC(MSME)and TC,Noida for their commcnts.NC dccided

to、vait for thcir colllinCnts. Thc casc stands deferred for rc― listing on 20.07.2017

Case No.:23/25/84-ALC3/2016  Party Namc:LOYAL TEXTILE .Mcct No/Date16/84-
MILLS LTD             ALC3/2017

22.062017

Decision :Comlnittcc conSidCrcd thc casc as pcr agcnda alongwith other reicvant papers and notcd

that the application has bccn rcfcrrcd to DC(MSME)and TC,Noida fortheir commcnts NC decidcd

to、vait for their colllinCnts. The case stands dcferrcd for rc¨ listing on 20 07.2017.

Case No.:28/25/84‐ ALC3/2016 Party Namc:LOYAL TEXTILE Mcet No/Date:6/84-
MILLS LTD             ALC3/2017

22062017

Status:
Deferrcd

Lic.No/Date:3510045114  Defer Datei

16.022017              2007201767

Decision : Colll:nittcc considcred thc Casc as pcr agenda along、
vith othcr rclevant papcrs and notcd

that the applica」on has becn refcrred to DC(MSME)and TC,Noida for thcir comments.NC dccidcd

to、vait for thcir collalncnts  ThC Casc stands dcfcrrcd for rc―
listing on 20.072017.

Mcet No/Date:6/84-

ALC3/2017
Status:
Deferred

怯 , 16 |′



22062017

Lic No/Datei3010103962  Defer Datei

ll晶泥5針∞
“

ツAMtt ltt』 浙 OЮ∞

"晨
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Decision:NC notcd that hard copy ofthc application not rcccivcd from RA,Ludhiana.NC dccidcd

tO inftDrm tlle Rノヘ, Ludhiana to providc thrce sct of application along、
vith rclated documcnt for

C01lSidCration of thc casc.Thc Casc stands dcfcrrcd for rc― listil18 0n 20 07 2017

case No.:18/25/84-ALC3/2016 Palty Name:KARAN Iン ETEX   Mect No/Datc:6/84‐
     Status:

ALC3/2017           Deferred
IンTD

22062017

Lic No/Date:0610038567  Deた r Datei

6919轟 泥50Ю 0486晨M17   鷺 た51iOЮ 004″AM17  01 03 2017     20 07 1017

費ぎ∬胤『TttITtti「::蔦:∬町濯usF鋼濡∫潔r灘電:」ιぶ亀‰呪∬比i;Im。
・ま

Case No.:14/25/84-ALC3/2016 Party NamelK H EXPORTS   MCet No/Datc16/84-     Status:
INDIA PRIVATE LIN/11TED,   ALC3/2017          Approved

22062017

Lic No/Date:0410162850

11島児50Ю0482/AM17  ‰ち漏liOЮ 0191ハM17  02032017

髄麻llc:鼠1富・i:Ⅷギ
C鷺
1:rttCポ lil T∫lξ饗8夏

JЪ∬hЪ l辞
CⅧ
l』:1lS∫::

F No7/148/2017-TSヽV datcd 14 06 2017 as undcr:

EXPORT ITEⅣl NO.1:― “COW Leathcr Belts"

STYLE QTY
55168 545

58636 600

64089 600

64099

87089 1979

87090 1160

87091 3090

87092 1858

F55157 10587

F55158 9840

F55434 4270

F59116 12450

F64824 1000

F64840 4000

F65185 6500

F65186 2000

TOTAL 61054

70
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S.No. Item Description UOM 1｀ otal Qty

4 BUCKLE(METAL FITTINGS) NOS Nctto Net

BEMIS TPU ADHESIVE(FILM ADHESIVE) MTRS 165850

6

15MM BONDED LEATHER
CHAMAR CHARME(LEATHER BOARDy SoMTR 372727

7

0.6MM NON WOVEN LINING W/O ADHESIVE(NON
WOVEN LINING MATERIAL)         ___ YARD 947.73

LEATHER AUXILIARY(POLISHES EDGE STAIN) KGS 61258

9 DA550 PRIMER(PRIMER) KGS 45198

10 6 GM SILICA GEL(Packing MatcHal) NOS As Per Packing
Policy

PRINTED POLY BAGS POLYETHYLENE(Packing
Material)                 _

NOS As Per Packing
Policy

つ
４ PACKING GIFl' BOX (Packing Material) NOS

As Per Packing
Policy

PACKING INSERT BOX(Packing Materlal) NOS
As Per Packing

Policy

RA inay takc nccessary action suttcct OfC0111pliancc ofOther usual COnditions.

Case No.:18/4/84¨ ALC3/2017  Party NamciSRIVARI       Meet No/Datc:6/84-     Status:
INDUSTRIES           ALC3/2017          Dettrred

ｙ̈
４７４６００９０川　ｏ／Ｄａｔ

獅　い
71

EXPORT ITEⅣl NO.2:― “COW LEATHER BELTS COⅣ IBINATION WITH PVC MATERIALS"

S.No. Item Description UOM Total Qty

1

OUTER LINING:‐ 10 6CM SIG C LUXE PEBBLE
EMBOSS NO SCRIP‐ 50/50 TC BLEND PLAIN
WEAVE― WIDTH 541'

MTRS 183.28

う
‘
457CM SLG CAM0 0RIG PEBBLE EMB PVC-600D
CANVAS― WIDTH 54''

MTRS 6710

,

OUTER LINING:‐ 12CM LIGHTWEIGHT PVC REPS
PEBBLE EMBOSS― POLY/CTN NON BRUSH
TWILL― WIDTH 5411

MTRS 812721

4 BUCKLE(METAL FITTINGS) NOS Netto Net

5 BEMIS TPU ADHESIVE(FILM ApHESIVE) MTRS 613.99

6
15MM BONDED LEATHER
CHAMAR CHARME(LEA

SQMTR 793429

LEATHER AUXILIARY(POLISHES EDGE STAIN)
KGS 130240

9 DA550 PRIMER(PRIMER) KGS 102105

10
6 GM SILICA GEL(Packing Material) NOS

As Per Packing
Policv

11
PRINTED POLY BAGS POLYETHYLENE(Packing
Mate」 al)

NOS
As Per Packing

Policy

つ
４

…

〒BOX(Packing Matcnaり NOS
As Per Packing

Policy

HQ File

¢

RLA Filc

⌒



Case No.:3/4/84¨ ALC3/2017

η協月5鳳∴jl↓ lν  驚ち淵OЮ餌警甲7 ギ邸ず!"T‐聯卵
:∬精tttF淵獣‰

C:IFI胃」:∫ IS3押穐β留電:胤讐
d鵠
堰踊11需ittr留

lcolninents. The casc stands dcfclTcd for rc― listing on 20.07.2017.

Decision : Committee considered the case as per agenda alongwith otl,er

that the application has been referred to DIPP for their comments' NC

comments. The case stands deferred for re-listing on 20.01 .2011 .

Party Name:GEO SOURCE    Mect No/Date:6/84-
ALC3/2017
22062017

Case No.:2/4/84-ALC3/2017   Paiy Name:ARVIND Iン I｀41TED McetNo/Date:6/84-
ALC3/2017
22062017

:01/84/050/00045/AM18/ :09/24/040/00624/AM17/ 02032017 20072017

rclcvant papcrs and notcd

dccided to、vait for thcir

Status:
Deferred

Status:
Deferred

Lic No/Date:0810139918  1Dcfer Datel

17032017              .20072017，
′

HQ Filc

:01/84/050/00029/AM18/

Case No.:4/4/84-ALC3/2017

76

HQ Filc

Case No.:7/4/84-ALC3/2017  Party Name:AUGUSTAN
KNITWEAR PVT LTD

Case No。 :6/6/84‐ ALC3/2017  Parり Name:ALOK
INDUSTRIES LIMITED

RLA File

:08/24/040/00331/AM17/

Paty NamciSIDWIN FABRIC
PRIVATE LIMITED

RLA File

Status:
Deferred

Status:
Deferred

Meet No/Date:6/84-

ALC3/2017
2206.2017

Lic No/Datc:0810139959  Dcfcr Datc:

Decision : Col■llllittCc considcred thc casc as pcr agcnda along、vith othcr rclcvant papcrs and notcd

thtt thc application has becn refcrrcd to DC(MSME)and TC,NOida for their commcnts.NC decidcd

to、vait for their comments. The casc stands defcrred for rc― listing on 20.07.2017

Mcet No/Date16/84‐

ALC3/2017
.22.06.2017

7419品泥50/0003″ AMlν   Lちち刷iOЮ0042/AM17/  2003.2017     20971917

1欄li螂:F軽張謙1郡年郷 脚
i胤鰤 出翻

rrcd for rc― listing on 20.072017.

Mcet No/Datc:6/84-

ALC3/2017
22.06.2017

75器 晶児5υ0005仏 Mlν  ttλ 淵 :OЮ H4餅AM17  20は 2017    200■ 2017

菫椰職三驚冒f鳶蕊悧淵
獄t∬h鶏ざ脚:∫TW電器

g on 20.07.2017.

Status:
Deferred

ウ は
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Decision : Committee considered the case as per agenda alongwith other

that the application has been referred to DIPP for their comrrents. NC

comments. The case stands deferred for re-listing on20.07 '201'l

:O1/84/050/00031/AM18/ :08/24/040/00477/AM17/

Case No.:8/6/84-ALC3/2017   Pat/Name:APEX
INTERNATIONAL

28.032017 20072017

relcvant papers and notcd

dccidcd toヽvait for their

Status:
Deferred

Status:
Deferred

Lic No/Date:0810140001  Defer Date:

Mcet No/Date16/84¨

ALC3/2017
22.06.2017

__ He File RLA File Lic.No/Date:61 10001418 Defer Date:

71 ,OiBqtoS0/00056/AMl8/ :611241040100001lAMl'71 31.03.2017 20'01'2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that details of items sought to be imported duty free not available in agenda. The case stands deferred

for re-listing on20.07 .2011.

Case No.:1/4/84¨ ALC3/2017   Palty Namc:ARVIND LIMITED Mcct No/Datci6/84-
ALC3/2017
22062017

03042017 20072017

Decision : Comlllittce considercd the casc as pcr agenda along、 vith othcr rclcvant papers and noted

that the applica」on has bcen refcrred to DC(MSME)and TC,Noida for their commcnts,NC decided

to、vait for thcir colnincnts. The casc stands dcfcrred for re― listing on 20.07.2017

HQ File

101/84/050/00028/AM18/

RLA Filc

108/24/040/00525/AM17/

LIMITED

RLA File

:08/24/040/00490/AM17/

Paty Name:MADURA COATS
PRIVATE LIMITED,

RLA File

Case No.:20/4/84‐ ALC3/2017  Parり NameiRADIANT
EXPORTS

Mcet No/Date:6/84-

ALC3/2017
22062017

Status:
Deferred

He File RLA File Lic.No/Date:0510402197 Defer Date:

?e ,oilsa)6s0/00047/AM I 8/ :0512410401000 I l/AM I 8i 10.04.2011 20 '07 '2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC (MSME) for their cornments. NC decided to wait for

their cornments. The case stands deferred for re-listing on20.07.2017 '

Case No.:11/4/84‐ ALC3/2017  Pany Name:BULKCORP     Meet No/Date:6/84‐
lNTERNATIONAL PRIVATE  ALC3/2017

Status:
Deferred

22062017

Lic No/Datc:0810140062  Defer Date:

1104.2017               20.07201780器晶泥5υ0003VAMlν
Decision :Colninittce considcred thc casc as per agcnda along、

vith othcr rclcvant papcrs and noted

that thc application has becn rcfcrrcd to T(〕 ,Noida for thcir collllllCntS.  NC dccidcd tO、
vait for thcir

COlllinCnts. ThC casc stands defcrrcd for rc― listing on 20.07.2017.

Case No.:10/4/84‐ ALC3/2017

81

HQ Filc

Mcet No/Datc:6/84-

ALC3/2017
22062017

Status:
Deferred

¢ ,20

Lic.No/Date:3510045157  Dcfcr Datc:



:01/84/050/00037/AM18/ :35/24/040/00001/AM18/ 17042017 20072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Noiaa for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on20'07 '2017 '

Case No.:1/6/84-ALC3/2017

HQ File

:01/84/050/00049/AM18/

HQ File

:01/84/050/00053/´、M18/

HQ Flle

:01/84/050/000591/AM18/

85器航5υ0004VAM lν

case No.:10/6/84-ALC3/2017

86

HQ File

parry Name:JPM EXPORTS Meet No/Date:6/84 -ALC3l20l7 Status:

PRIVATE LIMITED 22.06.2017 DCfCTTCd

RLA File Lic'No/Date:0210201533 Defer Date:

:021241040100006/AM18/ 18.04.2017 20'07 '201'l

紗
D∝薇bi:ё。島mh∝ふs籠 eたdiemttp離稲丸:撃∬|」咄詐

К
I鷲焦∬鴨蹴珊

胤よi∬ば忠嚇鳳 lel話協』TJ∞d騰ねК訥c com面熊Cおr“dJ∞ Th∽"
stands dcfcrrcd for rc―listing on 20.07.2017.

Case No.:5/6/84-ALC3/2017  Party Namc:D DECOR HOME IMeetNo/Date:6/84-
FABRICS PVT LTD.     

‐
ALC3/2017
2206.2017

Status:
Deferred

Lic No/Datc:0310812533     Defer Date:

18042017                 120072017
RLA Filc

103/94/040/00001/AM18/

RLA Flle

:31/83/040/00005/AM18/

RLA File

:05/24/040/00632/AM17/

Pany Name:RICHA&CO

RLA File

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Noida fir their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on20.01.2011.

case No。 :11/`/84¨ ALC3/2017  Pa“ y Name:KESH KNITWEAR‐ Mcet No/Date:6/84-

PRIVATE LIMITED        IALC3/2017
.2206.2017

Status:
Deferred

Lic.No/Date:3110066703  Defcr Datc:

18042017              20072017

Status:
Deferred

Lic No/Date:0510402279  Defer Date:

2004.2017              20072017

菫操囃I褻朧
i撚
轟W淋概訛『W寵:脚鷺認悧r;on 20.072017

case No.:21/4/84-ALC3/2017  Pary Name:NATH BROS EXlM.MCCt NO/Datei6/84-
INTERNATIONAL LTD     IALC3/2017

122062017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for their comments' NC decided to wait for their

comments.Thecasestandsdeferredforre-listingon20.07.20117.

Meet No/Date:6/84‐

ALC3/2017
22062017

Status:
Deferred

ウ
21

Lic No/Datc:0510402296  Defer Date:



:01/84/050/00058/AM18/ :05/24/040/00029/AM18/ 20042017 20072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Noida for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on20.01'201'7 '

‐Case No.:7/6/84¨ ALC3/2017   Party Name:D DECOR HOME .Mcet No/Date:6/84-
FABRICS PVT LTD       ‐ALC3/2017

22.062017

Case No.:17/4/84-ALC3/2017  Party Name:GRAFFITI
EXPORTS

RLA File

:03/94/040/01117/AM17/

RLA File

i05/23/040/00018/AM18/

RLA File

:05/23/040/00025/AM18/

Pany Name:BHARAT SILKS

RLA File

Status:
Deferred

Lic No/Date:0310812656 1Defer Date:

21042017              2007.2017

Meet No/Date:6/84‐

ALC3/2017
22062017

Lic No/Date:0510402319  
‐
Dcfer Date:

24042017 20072017

87 ::S島 ):50/00055/AM18/

88::Ъ∫l):50/00044/AM18/

89 キ11)FI):50/00042/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Noida for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on20'01'2017 '

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DC(MSME) for their comments. NC decided to wait for

their comments. The case stands deferred for re-listing on20.01.2017

Status:
Deferred

Status:

Defcrred

Dcfer Dttc:

2007201726042017

along、vith othcr

their comments.

20.07.2017.

Case No.:15/4/84‐ ALC3/2017  Patty Name:CONCEPT
CLOTHING

Meet No/Date:6/84‐

ALC3/2017
22.062017

Lic.No/Date:0510402354

1よr壁鳳Ψ蹴1∬LI諸潔瀧認性lχ留」モi

case No.:16/4/84-ALC3/2017  Party Namc:ALPINE
APPARELS PVT LTD

relevant papers and noted

NC decided to wait for

Status:
Deferred

Mcct No/Datei6/84-

ALC3/2017
22.06.2017

90器晶児5υ0004νAMlν  鷺ち酬:υ0002νAMIW  27042017    79Ю 72917

煮椰籍整撫i星書綱崩:β留1常剛鳴懺11需fttrWg on 20.07.2017.

Status:
Deferred

Meet No/Datei6/84-

ALC3/2017
22.06.2017

Case No.:4/6/84-ALC3/2017

91

HQ File

リ ′

22

Lic No/Datci0710H 1498  Dcfcr Datc:



:01/84/050/00052/AM18/ :07/24/040/00032/AM18/ 28042017 20072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Noida for their commetrts. NC decided to wait for their

comments. The case stands deferred for re-listing on20'0'7 '2011'

Case No.:12/4/84¨ ALC3/2017  Party Name:J.D JONES&CO  Meet No/Date:6/84-
IPVT.LTD              ‐ALC3/2017

.22062017

92鵠濡5鳥:i3誠↓|:/  碗が:iOЮ 001νAMlν  けどりRttα 0210207567覧孵器;
:∬精l島F淵留糧

C:IFi:憲
吉
=Ъ

∬乳f留1:瀾
∝
霊署緊::1『職ittr留

colnlnents  The case stands defcrred for re… listing on 20.07.2017

Case No.:19/4184-/jLCy2017 Party Name:JIVA DESIGNS (P) Meet No/Date:6184-

LTD., 'ALC3l20l7
22.06.2017

9315晶児50Ю 0046晨M18/   碗ち昴liOЮ 0030/AMlν   02 05 2017     29972917

R∬精tttF淵獣糧
C:::F露版IS3ギ穐βttll留思讐

d駐
℃蝋島1:蹴ittrT

C01■1lnCnts. Thc case stands dctrrcd for re― listing on 20.07.2017.

Case No.:1216184-ALC3l20l7 Party Name:SUPRABHA Meet No/Date:6/84- Status:
DeferredPROTECTIVE PRODUCTS   IALC3/2017

PVT LTD               22 06.2017

HQ File RLA File Lic.NoiDare:3110066'721 Defer Date:

s+ ,0i/8al6s0/00060/AMt8/ :3r1831040100013/AM18/ 03.0s'2017 20'01'2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to DIPP for iheir commerlts. NC decided to wait for their

comments.Tlrecasestandsdeferredforre-listirrgon20.0].2011.

Case No.:3/6/84¨ ALC3/2017 Parり NamelAVATAAR HOME
FASHION PRIVATE LIMITED

RLA File

Status:
Deferred

Status:
Deferred

Status:
Deferred

Meet No/Date:6/84-

ALC3/2017
22062017

Case No.:5/4/84-ALC3/2017   1Party Name:ASHUTOSH FIBER IMect No/Date:6/84-
IALC3/2017PVT LTD
‐22062017

95器航5α00032ハ Mlν  跳ち刷iOЮ001vAMlν   O&0■2017    20977017
盟脚L蕊∫鷺1爆胤淵 t:11:i::l耀■:::ぶillttnmg漁亀躙棚ぷ
for considcration ofthe casc.The casc stands dcferrcd for re―

listing on 20.072017.

型
崚

Status:
Deferred

96

Lic No/Datc:3210078175  Defer Date:



:01/84′ 050/00051/AM18/ :32/24/040/00006/AM18/ 12052017 20072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Noida for their comments. NC decided to wait for their

cornments. The case stands deferred for re-listing on20.01'2017 '

97器晶児5σ00050AMlν

98器航5υ0006 νAM lν

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that the application has been referred to TC, Noida for their comments. NC decided to wait for their

comments, The case stands deferred for re-listing on20'01 '2017 '

Case No.:2/6/84-ALC3/2017   Party Name:BHARAT
EXPORTS

Meet No/Date:6/84-

ALC3/2017
22062017

Lic No/Date:0610038621  Defer Date

16052017 20072017

Status:
Deferred

Lic No/Date:0710111734  Defer Datei

09062017 20072017

RLA File

i06/24/040/00007/AM18/

RLA File

:07/24/040/00060/AM18/

Meet No/Datc:6/84-

ALC3/2017
22.062017

Status:
Deferred

Status:
Deferred

Case No.:13/6/84‐ ALC3/2017  .Party Name:HIMATSINGKA  
‐
Meet No/Datc:6/84-

SEIDE LTD            IALC3/2017
22062017

Decision : NC noted that hard copy of the application not received from RA, Bangalore' NC decided

to inform the RA, Bangalore to provide three set of application alongwith related document for

consideration of the 
"ur". 

Th" case stands deferred for re-listing on 20'01 '2017 '

Casc No.:14/6/84-ALC3/2017  Party Name:GANGA
ACROW00LS LIMITED

9911晶児50/00062ハM18/  跳ち漏liOЮ 0005/AMIン   1406.2017     20.07.2017
Decision:NC notcd thtt hard copy ofthc application not received fl・

om RA,Ludhiana NC dccided

tO inform the RA, Ludhiana to provide threc sct of application alongwith rclatcd dOcumcnt for

cOnsideration ofthe casc.The case stands defcrred for re― listing on 20.072017.

M/s. Aditya Birla GrasirnCasc No.110
Filc No.01/84/171/00300/AM…No 6/AM-18 dt.22.0620176                  1   ~~==π ~==丁

下 落 .1_「

Subject:Request for clariflcation of nomenclaturc of``Artiflcial Staplc Fibre of Viscosc Rayon&

Viscosc Staple Fibrc"arc samC Or nOt under ITC HS-55041000 and SION A-1877 as thc issuc has

raised by RA, Vadodara.
ぎさvm pap∝S andぬ e ddJ惚

sublnitted in this casc.Committec had dircctcd thC irm to subnlit undertaking that itcm listed in A-1877

濡鶯鷺N漱鶯よIit蕊Fllll∬霜ヽ淑ゝ鵠壕y蹴脚じ]翼糠
aforcsaid expo■ productwhich is acccptcdPythe 9° mmiiCC・

RA may take nece action suOieCt tO othOr usual conditions

ウ り〉′

`'′

_24



M/s. Apparel Export Promotion CouncilCasc No 111
File No.01/84/171/186/AM-17/DES―VNC Mceting No.6/AM-18 dt.22.06.2017

Subiect : Proposal for simplification of impoft and

D".i-i"rt C"*,"itt"" **id.."d the 
"urc ^ p., agenda alongwith other relevant papers and went

through the details submitted in this case and otserved that the case was put up to DC for approval of
public Notice for amendment in description of expott item "Ladies Blouse by adding "Ladies Top

which was decided by NC in its meeting No.l4lAM17 dated 13.10.2016 on the request of Apparel

Exporl Promotion Council, Gurgoan. DG has remarks on note -

"2.45 sq mtrs seem to be mav hish! Needs to be examined"

TheCornrnitt".ob,edfromtheAEPCvidetheirletterdated
14.12.2016 and same was sent to TC, Noida for examination and comtnents. NC decided to wait for

their comments and defer the case for tqlittirg o, 20'07'2

M/s.Radnik ECasc No.112
File No 01/84/171/00279/AM-17/DES―VNC Mccting No.6/AM-18 dt.22.06.2Q上 1

RA.F No.05/27/039/018/AM13

SubieCt:F破 ation of norms for the export product“ Ladics Top madc out of 100%Nylon knitted(nct

embroidery fabric width-140 cms,GSM 95+/-10°/o in rcspcct of Annual Advance Authorization No.

0510351464 datcd 12.04.2013. ~    l other relcvant papcrs and 
、vcnt

Decision: Comlnittee considcred the casc as pcr agenda along、 vitl

through thc details sublllittcd in this casc.Firin had requestcd on 01/02/2017 for flxation of norms in
――  ^― ・ ^^″・ ・ ´  ́ '   1 1へ A′

^Al●
  A^_^_■ ^^..:ぃ ^月 0+0月

淋 癬A濡漱器狙躙聯轟 i構締 朧Othcr dctails provided in this casc and aftcr due del

as applた d fOr.GSM should match in expon and imPo■ .

RA rnay take necessary action subject to other usual conditions'

M/s. Pret Interpret Clothing Pvt. Ltd.
Casc No.113

Filさ No.01/84/050/042ィ rAM-15/DES― VNC Mec」nA No.4/AM-18 dt.禦
RA.F.No.07/24/040/00481/AM14
SubieCt i Fixation of norms in respect ofAdvance Authorization No.0710103348 dated 02.04.2014.

Decision:Committee considCred thc cttc as per agenda alongwith other relevant papers and Went

鱚 蕊漱濡漱¥儒
轟 貰簿
1鷲灘

:瀞

輔0710103348 datcd 02.04.2014 as thcir casc was

ll.12.2014 duc to non submission of information

casc stands dcferred for re― listing on 20.072017

Case No.l M/s. Orient Craft
F.No.01/84/171/282/AM17/DES― VNC Mieting No. 04/AMl 8 dated 25.05'2011

scheme of Para 4.04 ofFTPClariflcation on issue of Advance Authorisation under
こしstcd for clarinca●。n on issuc

じ 夕

25
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stated that the objection raised

against application filed vide No. 05/271095/00160/AM17 for input of fabric is not permissible for J-
.r- - ^l^--:C^^+:^-

2i0 to 1296 as per condition No. l4 of General Notes for Textiles. The firm has for the clarification

on the following points:

The item of exports covered under 4.044 scheme of FTP as export product fall in Chapter 62 having

printed SION ai S.No. J-270. Since the dominant fibre of fabric is cotton, is falls under HS Code 52

(of cotton textile)
ihe Special Advance Authorisation should have been granted but the application filed vide No'

051211095100160/AMl7 was put under objection alleging that input fabric is not permissible for J-270

to J296 as per condition No. 14 of GeneralNotes for Textiles.

Committee considered the case and notefthat this is a policy matter and the clarification in the above

case may be given by Policy Section and papers may be forwarded to that Section for necessary action'

The case stands deferred to re-listing on 20'07'2017'

F.No.01/84/050/042/AM15/DES― VNC Meeting No.04/AM-18 dated 25.05.2017

Adv.Authorisation No.3510030745 dttcd

24.062010
RA F No.35/24/040/00014/AMll

ssue of Special Adv. Authorisation scheme

under para 4.04 (a) ( l ) of FTP with the decision

Committee considered the case as per ag"ndu ulong*ith ott',"t relevant papers and went through the

details submitted in this case and noted that RA, Kolkata vide their letter dated 06.03.2017 have referrd

Case No.115 M/s Amrit Ex Ltd.

the decision taken by NVC in its meeting No.l3lAM17 dated 29.09.2016 (Case No. 200) where export

product has not matched with the cAD. NC decided to examine the matter and the case stands

deferred for re-listing on 20.07 .2017 .

Case No.
N- Meeting No.06/AM-18 dated 08.06.2017

Adv. Authorisation No.
19.0'72016

0510399131 dated

M/s. Shahi ExPorts Pvt. Ltd.
Case No.l16

2/000NC Meeting No. 6AM-18 dt.22.06.2017

in this case. The case stands deferred for re-listing on 20.07.2017.

l\L lvrv!LrlrF

Fixationofnormsf"sterWovenDyedFabricGSMl80
(Tolerance + or _ 10%) SIVIL No.473lX against Special Advance Authorisation Scheme as per
(Tolerance + or - 10%) Style No.473lX against

orovision of para 4.04 (a) (l) of FTP-2015-2020'

Decision:ul,.st,,ut",iqaq-zotlhaverequestedforfixation
of norms for above said export product under Special Advance Authorisation' Cornmittee considered

t-,--:a^):- +L:^

the case as per agenda alongwith other relevant papers and went through the details submitted in this

case. Committee decided askthe firm to attend the personal hearing on22.06-2017 with sample of the

I 07.

M/s.Chclsca Mi‖ S LLP

FoNo.01/84/17176o202/AM17/DES― V

RAF.No.05/23/040/00198/AM17

(* 26 V



$'05'2017 alongwith documents

and have requested for reconsider to fixation of norms 
"S3151 'll 1:^',i::t-,llll!jtT:::醐 Ш  H4VC l■ Ч

uし。LV V■ υ ■
―
ψ
…

と 玉 tibr‐ 温 Uttas raccted byVト Cヾ in hs mecting No.22/84 dated
No 0510399131 dated 09.07.201(

02.02.2017 and statcd that thcy have not any dcflciency letter fronl this offlcc.    Thc casc is under

examination and case stands deferred for re-listing on 20'07'2017'

M/s.Udyogi Safety Applialccs PVt・ Ltd.Casc No.118
bl17

Nc Mccting No 06/AM-18 Dated 22 06.2017

F APPliances Pvt' Ltd' fott uta vide their representation dated

02 03 2017 havc requested for ratiflcation of input―
output

No.0210205794 datcd 14.05.2015.

norms against Advance Ar-rthorization

dated 31.12.2015 as per decision of the

離hn∝SP♯・hよ Kdtta

datcd 02.03.2017 regarding  ratiflcation of input―
output norlns against Advancc Authorization

No.0210205794 datcd 14.05.2015.

The case was raCCted in its meeting No.26/84

committee as under :-
..Committee considered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case and obse.v-ed that the deficiency letter was issued by DIPP to

the firm but no response received so far. Therefore the Comrnittee could not calculate the requirement

of inputs and constrained to reject the case"'

The case is under examination and case stands deferred for re-listing on 20'07'2017'

frrfltSt ut i Exports Pvt.Ltd.Faridabad
Case No. 119

F No.01784/162/00098/AM-18/DES― VNCM""t*sN"nOtd@
tit幕:1竜子li薫         0-7613)Madc Of100%

Polycstcr Woven Velvet Dyc,T,bric GSM 220(Tolerancc十
/-10°/oと212i管

,パ
11lnilliri:1110S〕 」:

L"J1lffi;#l' ;';;loil^,ri?;;; r00% poryester woven vervet Dved Fabric GSM 220

(Tolerance +/_10%) u;jer speci;t advance licens€ sch-e_me uldelIqa 1.q1(oIjTB_ZOJ5:?0j__ __ __
( lolerance r/-lu7or_urlutr JPrvror se'-'l:' -r -- - ---- ----- 

d for fixation of
M/SShahiExportsPmletterdated08.06.2017haverequeste
nonTlsforabovesaidexportproductuna..sp""ialAdvanceAuthorisatiol:.!,:::5::i:'f',::".5norllls IOr aoovじ oゝlu oAPul■ νIVut

case as pcr agenda a10ngwith Other relcVant papers and Went through the details Subl■
itted in this Casc.

As pr CADCAM ttd dhrほaliI:Vtti:h篇

『
酵 鞣 £:1『精 靡 主 燎 W棚 よ

norms as applied for. Thc copy

ncccsSary actiOn and compliance of other usual conditions ThCrc is no neCd tO scnd thc casc tO IDGFT
ハ a■ r_1_^_lJ^、 ^`^■ :n l_nArt,nrl eY n∩ 耐但Q briX彙工:霊丞Ш避翌盤出出躍空里

NVr.Sh"hi t*ports Pvt.Ltd'Faridabad
vI-18/DES― V

No.06/AM-18 Dated 22.062017

レ え レ



―一 一一 ――
       ――

         acket with HoOd Madc of 6チ 万 P61estcr 34%Rayon l%
Fixation of Norms for export of Gents Jacket 、vith Hood Madc o

Elastane Yam Dyed Woven Fabric GSM-380(TOLERANCEtt OR-10%)STYLE NO.XL1653)undcr

熊
t椰
鱗:構轡Wl難!討i鸞鸞∬憔

高;Ψ織肌囃i:潔
ittλ
:[常:ポ‖僣帯山h.Ⅲ pO・帥d cxpo血

special advance iicense scheme under para 4'04(a)l EIL 20!5-,4'
`                ahad vide their leter datcd 1 7.06.2017,1五

vc requested for ixation of
M/S Shahi Exports Pvt.Ltd.Faridabad vide their letter datcd 1 7.06.2(

norins for above said export product under Special Advance Authorisation.Comlnittee considered the

RA may take n action suttCCt t0 0thCr usЧ al COnditlons.

Ⅳ1/s.Richa Global

M/S Richa GlobarlxpOns Pvt.Ltd両でcwI)clhi vlde thclr leter datcd 21.06.2017,have requcsted for

flxation of norms for above said CXport product under Special Advance Authorisation. Colnmittec,     , ′= ____L `L^ ■^`^::^

cOnsidered thc casc as pcr agcnda along、 vith oth

submittcd in this case.As per CAD/CAM and c

::l獅島粗W‖Lttri£::為lic認胤鳳
to send thc Case to DGFT(HQ)fOr flxation thc non

…

aclon subieCt t0 0thCr usual conditlons.

M/s.Richa Global Exports Pvt.Ltd.Case No 123

ヽc Mccdng N9.06/AM-18 DA'IED 22.002U里

Case No.121
FNO.O1/慰4/162/128/AM-18/哩NC tut."ting No.06/AM- 18 DATED 22'062017

Fixation Of Norms For Export of LADIES BLOUSE OF 100°/。
Polyester

125(十 /-10°/0)Alongwith lndian Lining Stylc No.443040/452256 under

schcllle under para 4.04(a)l FTPつ 015-20

Dyed Woven Fabric GSM
special advance license

画面蔽飛面再もbJ E挙翌■s PVt・ Ltd

下:画5面万4/162/127/AM-18/DES― VNC M*ttrg No.06/AM-18 DATED 22'06'2017
嘉
≡
うrd WOVCn hmc GSM D5

(十/-10%)Alongwith Lace,Stylc No.451489/452261 under special advancc liCCnsc sCheme under para

4.04(a)l FTP 2015-20.

M/S Richa Global Exports Pvt.Ltd.Nc、 v Delhi vide their letter dated 20.06.2017,havc rcquested for

flxation of norms fOr above said export product undcr Special Advance Authorisation Colnlnittccl    _` 41_´ _^_ヽ ～■ 4■ ^ 月o+^::0

actioI´ suttect t0 0thCr usual conditions.

IIxa1lon ol llollHb lυ l αυυVし  0“ IV Vハドψ'｀ r・シ~~―
―

cOnsidcred the casc as per agenda alongwith oth

sublllittcd in this Casc As per CAD/CAM and o

::l獅島糧
ittu胤

『
l£:∬ぶciF鳳臨

to send thc CaSC tO DGFT(HQ)fOr flxation the norn

り
レ 8
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considered the case as per agenda alongwith other relevant papers and went through the details

submitted in this case. As pe-r CAD/CAM and other details provided in this case, the Committee

approved the input output no.,r, as applied for. The copy of the application is forwarded to the

concerned RA for fumher necessary action and compliance of other usual conditions. There is no need

to send the case to DGFT (HQ) for fixation the nonns again. GSM should match in import and export'

二                                                      ~ 3d 20.06.2017, have rcqucstcd for
M/s Richa Global Exports Pvt.Ltd.Ncw Dclhi vidc thcir lcttcr dat(

「
Ixation of norlns for above said cxport product undcr Special Advancc Authorisation Colninittec

RA

Casc No.124 M/s.Richa Global Exports Pvt'Ltd.

汗オ計ft若お計積;ホ五i市市嗜
`羽

再尋ew DT「i           o.06.2017,have requested forM/s Richa Global Exports Pvt Ltdo New Dclhi vidc thcir iettcr dat

flxation of norms fOr abovc said export product undcr Spccial Advancc Authorisation Colninittec

RA may take necessary action sub.iect to other qq!q!g!44t98

cOnsidercd the case as per agcnda alongwith otl

submitted in this casc.As pcr CAD/CAM and o

::l獅ム粗
iぽ
lu器l£:∬ぶciF鴇‰

to scnd thc casc tO DGFT(HQ)fOr ixation th9 norr

F Cotton 40% Potyester Yarn Dyed Knitted

Fabric GSM lg5(+l-10% ) SrylE NO.448502 under special advance license scheme under para

take necessary action subject to olbgl,rqei:g!4tttglls'

FoNO.01/84/162/116/AM-18/DES― VNC Meeting No.06/入 M-18 DATED 22.06.2017
土Iヒニ三ニエニ

===と
二
==ニ

ニ三ニニ_ユニ三ニニニ_______一 ――一
=~~三=~」

~~三
=====丁

~T

Fixation of Nonns For Export Product Ladies Top of 600/O CottOn 40%Polyestcr Dyed Wovcn Fabric

GSM 125(+/-10%)Style No.451705/452277,alongwith lndian Knitted Fabric 2.Ladies Top of 100%

Polycstcr Dycd Woven Fabric GSM 125(十/_10%)StylC No.452441/452443,alongwith lndian Knitted

Fabric 3.Ladies Top of 100%Polycster Dycd Wovcn Fabric GSM 125(十
/_10°/0)undCr special advancc

license schcmc under para 4…

(H5)

M/s.Richa Global ExCasc No.125
71lν

NC Mcedng No.06'AM-18 Datcd 22.06.2017

1調鶴ぼ鏃嘘]冒;GSM 130(十 /_10%)with 100%Polyestcr Dycd Woven Fabric GSⅣ
品Iber spetial advance licensc schCme underpara4.04(a)l FTP 2
Decision:tu/snicnutheirletterdated20.06.20l7,have
requested for fixation of norms for above said export product T1:l:p"-t]:1"1i:T::i'-t*:Tt:l;

RA rnay take ac●on suttcCt t0 0thQ

ざま襦胤:1。怠滉滝bll:葛ζiξ
‐
p3「 LLLFaa Joi

details submittcd in this Case As pcr CAD/CAM an

::l獅島
t阻 i‖
luttri£ ::∬ぶciF鳳‰

tO scnd thc case to DGFT(HQ)fOr flxation the norr

M/s.Shahi ExPofts Pvt.Ltd.
Casc No 126

ウ



NC Mect No.06/AM-18 Dated 22.6.2017

Casc No.127

Woven FabHc CSM-113(StylC No AM

NC Mectl[豊 NO・06/AM-18 Datcd 22.6.2017  11P N0 01′

Rcviscd documcnts for flxation of Norms for cxport product l. Mens Cargo Pant made of 100% Nylon

F.NO.01/84/162/125/AM― 18/DES―V
ducts l. Boys Wind Jacket with Hood made of

100% polyester Dyed Woven Fabric GSM - 90 (Style No. I 1 3641) 2. Mens Wind Jacket with Hood

rnade of ioox eoiy"ster Dyed Woven Fabric GSM - 90 (Style No.102534) 3. Boys Jacket made of

92oh polyester goh-Elastane Bonded Fabric GSM - 345 (Face : 92Yo Polyester 80% Elastane Woven &

Ilack : I 00% Polyester Pile Knitted) (Style No. WB3 175.

tterdatedl9.06.20l7,havesubmittedrevised
documents for fixation oinorms for above said export product. This case is already included in online

S.No.l9 above, hence this case may be withdrawn from o

M/s.Shahi Exporls Pvt.Ltd.

F N0 01/84/162/124/AM― 18/DES―V

ffiPvt.Ltd..videtheirletterdatedl9.06.20l7,have
documents for fixation of norms for above said export product. This case is already

nda S.No.10 above, hence this case may be withdrawn from o

submitted revised
included in online

M/s.Shahi Exports Pvt.Ltd.Casc No 128
F N0 01/84/162/123/AM-18/DES― VNC Mcc」ng No.06/AM-18 Datc1 22.6.2017

Fixation Of Norms " 
de of 75Yo Cotton 25% Nylon Dyed

Woven Fabric GSM - 175 (Style No. AMl097) i. Mens Cargo Trouser made of 75o/o Cotton 25o/o

Nylon Dycd Wovcn Fabric GSM-175(Style No.AM 1098)undcr SpcCial advance license schcmc
undcr para 4.04(a)l FIP2015-20.                   可頂

=τ=.TT■
  __1__:“ ^■ __.:_.川

Decislon: M/s. Shahi Exports Pvt Ltd.. vide their lettcr datcd  19 06.2017, have subrnittcd revised

doculllcnts for flxation of norllls for abovc said cxport product.This casc is alrcady includcd in onlinc

nda S,No.13 above,hc"e this case may be whhdrawn■ om offlille

M/s.Shahi Exports Pvt.Ltd.

FoNO.01/84/162/121/AM-18/DES― VNC Meeting No.06/AM-18
Datcd 22.6.2017ν…― ――・―――

         sl_Mens Sho■ Sleevc Shin made of 53%Nylon 47%Tactcl NylonFixatlon Of Norms export products l.Mcns Short Sleevc Shirt mad(

Yarn Dyed Woven FabHc GSM-87(Tolerancc tt or-10%)(Style No.FM0200) undCr special
advance liccnsc scheme under para 4.04(a)l FTP 2015-201

レ
∫
Z`'- 30

爾I鼎欄群彗l蒔瀾鸞
(HQ) for fixation the norms again. GSM should match in import and export.

RA rnay take necessary action subject to other usual condition_s.



ヘ

CASE NO.130
F.N001/84/162/122/AM-18/DES―VNC Mceting No.06/AM-18

Datcd 22.6.2017レーシー ーー～――                          F西〕n47%Tactcl Nylon Yarn DycdFixation Of NorFllS eXport products I Boys Shorts madc of 530/O Ny

WOvcn Fabric GSM-83(Tolerance+or-10%)(Stylc No.AB0013)undcr SpcCial advance licensc

scheme under para 4.04(a)1 FTP 2015-20.

RA may take necessary action subject to other usual conditions.

三三二三二三■
=====」 ===二

三ニニゞン三_二________― ―
==T~=~■

~=~~~~~■
―

~三
==え
ア
.2017,have requested for flxation

Decision:M/s.Shahi Exports Pvt.Ltd..vidc thcir lettcr dated 17.06

0f norins for above said cxport product under Special Advancc Authorisation Colninittce considCred

書灘爾I獅棚淵Ⅲ鰍響憾
(HQ)fOr ix激 lon thc norms again.GSM should mal

M/s.Shahi Exports Pvt'Ltd.

121

M/s.Shahi ExPorts Pvt.Ltd.(lASE NO 131
F.NO.01/84/162/120/AM-18/DES― VNC Mecung No.06/AM-18 Datcd 22.6.2017

Fittion ofNα Httxp。
“

produds可 .Ladcs Jackd made of 98%Co■ On 2%Bastanc Dyed Wovcn

Fabric GSM-254(Tolerance+or-10%)(Style No.DWODW03962)under Special advance liccnsc
a)l FTP 2015-20.

(HQ) for fixation the norms again. GSM should rnatch in import and export'

itA ,uy take necessary action subject to other usual conditions. -

17,have requcsted for ixation

of norms for abovc said cxport product undcr Special Advancc Authorisation Comlllittec considered.       ●     1  1   1 ′ ・1_ ___L^^:``^J :_4● :^
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